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The House reassembled after lunch at 
thirty-two minutes past two of the clock, 
THE VICE-CHAIRMAN (SHRI JAG-ESH 
DESAI) in the Chair. 

RESOLUTION   RE;  NEED  TO  AM-I 
AND   (CEILING  AND 

SHRI VEERSHETTY MOGLAPPA 
KUSHNOOR       (Karnataka):Mr. 
ir. last  lime I was referring to some of the 
views of the eminent :n  of the      Supreme !       
am      again      quoting the Supreme Court 
Judge. Mr. Tulzapur-kar's view about this Act 
while delivering his judgement,  he said that 
this Act of the  year   1976. the  Urban Ceiling 
Act,  is' ill-conceived  and   ill-drafted  and  its  
provisions have misfired and produced results 
opposite   of   what   was   intended.   This   is 
the  view   of  the   Supreme   Court   Judge 
which 1  have quoted last time also. When this 
Act was passed in 1976, several questions  
were raised  in Parliament within three years. 
After that; a Working Group was appointed in 
the year 1979 to find out whether this Act 
which has been passed is being implemented 
properly or    there are any deficiencies in this 
Act and     if there  are  deficiencies,   then      
how      to remove   those   deficiencies.   This   
Working Group  submitted  its report in the 
year 1980.  Sir, the then Works and  Housing 
Minister,   Mr.   Sethi    stated     about    the 
implementation of this Act on 18th March 
1980: 

"The Urban Land Ceiling Act, in its present 
shape, had proved an obstacle in the way of 
building activities. The non-availability of 
land at reasonable prices in the urban areas 
was one of the major factors inhibiting the 
taking up of housing programmes up to the 
desired level." 

This was the view in the year 1980 and the 
Act was passed in 1976. Again in the 

year 1981, the then Works and Housing 
Minister, Mr. Bhishma Narain Singh, also 
expressed the same opinion saying vernment 
is intending to bring an amendment to this 
Act and wanted to change the entire Act also. 
After that, I do not know why the 
Government, even after deciding in the year      
1980,ne \           in ion. In the year  1982,  the 
then  Deputy Works and Housing Minister, 
Mr. Brij      Mohan Mohanti. told the T-Ok 
Sabha during the ihat   the    Government   is 
;:is amend - 1982 also, uo-was done in this 
Act. The position continued, even till today, 
no amendments have been brought in this 
Act. Even on !3th  November.   1982  Mr.   
H.      K.      L. Bhagat, who was at that time 
the Minister for  Housing  and  Works,  also  
expressed that the Government was bringing 
legislation to replace this Act and far-
reaching amendments would be brought. Not 
only that,  Sir.  On  5th July,  1984,  Mr. Buta 
Singh, while addressing the Consultative 
Committee also promised that "we     are 
taking action to bring the amendments in this 
Act." But succesively nothing     has 
happened. Why I am bringing this to the 
notice of the hon.  House  is that everybody  
is  satisfied  and  everybody is convinced that 
this Act. after it was passed, has   not   
brought   any   changes.   Sir.   why is this 
Act so defective? It is because the Act  has   
been   passed   hurriedly.   In      the 
Parliament and outside even in the State 
Legislatures  at  that  time there was     a 
strong  urge,  and   the  people  have  been 
urging  the  Central  Government  and the 
State  Governments  that for the sake of land 
reforms you are taking away     the farmers' 
lands  but  you  are  not touching the lands of 
the big landlords, big fellows in   the  cities   
and,   therefore,   you   must bring an Act to 
take away the    surplus lands  from  the  big  
people.  Therefore,  in 1976.  hurriedly  this   
Act  was   passed  and there were a large 
number of loopholes. T   think.    Mr.   
Deshmukb   has   rightly   pointed out that 
there are a large number of loopholes which 
have to be plugged or a new Act has to be 
brought in. Sir, even the  Prime  Minister on 
28th      February, 
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1987, while presenting the Budget as the 
Finance Minister, has said about this Act. Mr. 
Gandhi said; "Though ten years passed after 
passing this Act, less than one-half to one per 
cent of the land declared surplus has actually 
been used for construction. Meanwhile 
scarcity of land has pushed up rents and 
speculative profits in urban areas. The worst 
sufferers had been the poor. And this was not 
a;cep able. The Government lias discovered 
that it has not been able to take possession of 
even one per cent wast? land in 71 cities and 
towns." Sir, this is the view of the Prime 
Minister also. No! that... 

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): Who is at fault? 

SHRI VEERSHETTY MOGLAPPA 
KUSHNOOR: I will come to that also. 

SHRI V. NARAVANASAMY (Pon-
dicherry); The respective Stats Governments 
have not implemented it, 

SHRI VEERSHETTY      MOGLAPPA 
KUSHNOOR; Sir, there was a question in the 
Parliament on 27th April,  1987. Our senior 
members of th; Congress Party. Mr. Bhagwat 
Iha Azad and Rao Birendra Singh were very 
critical of this Act. Our hon.   Minister,  who   
is   sitting  here  now, himself  admitted that 
'we    are    bringing the  amendments as early 
as possible.' I am unable to understand why 
the Government, even after knowing it from 
1980 onwards, is hesitating to brine the 
amendments or "to replace the entire Act for 
the sake of the common man. If you want to 
provide houses, etc.. to the poor people, you  
must bring such kind of legislation. But why it 
has not 'been brought, I am unable to 
understand.    As I have already stated last 
time, even Mohsina Kidwai has said that they 
wanted to 'bring' forward a legislation. So I 
want a   categorical     assurance      from  the 
Minister that this Act is coming and I want to 
know whether it  is being brought forward as 
an amendment or as a fresh Act and the 
present Act is being replaced by a new Act. 
There 

must be an assurance on this question because 
this- question has been raised several times in 
the Lok Sabha and even in the Rajya Sabha. 
You see,, my friend, Mr. Deshmukh has 
brought forward this Resolution keeping in 
view all the lacunae in this Act. 

Sir, coming to the Act itself, last time also 
I have not mentioned in detail, but I have 
briefly stated that the Act which has been 
passed, under it the vacant land, the surplus 
land, which has been declared for what use, it 
is according to section 23. it is only for 
industries and industrial workers. It shall be 
competent for the State Government to allot 
by order the excess land which is deemed to 
have been acquired by the State Government 
under this Act or is acquired by the State 
Government under any other law and allotted 
to any other person relating to or in 
connection with any industry or for private- 
residential accommodation of such type as 
may be approved by the State Governments to 
their employees or to   any  industry.     
{Interrnptions). 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I think that is for the industrial land 
and not all land, i.e., land which is taken for 
industry, in   that   case   it  applies. 

SHRI VEERSHETTY MOGLAPPA 
KUSHNOOR; Sir. my humble submission is 
it is not. This is the only section which says 
how it is to be disposed of, this surplus land 
which has been taken by the State Govern-
ment. This is the only provision. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); Mr. Minister, will you please 
clarify? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): Afterwards. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): What is the actual provision? What 
he says, is it for industrial  land  or  all land? 
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SHRI   DALBIR   SINGH;      Surplus 
land,  it  is 'all  lands'. 

SHRI VEERSHETTY MOGLAPPA 
KUSHNOOR: But the disposal of this, what is 
the use, what for are we using? Who will be 
the beneficiary? Section 23 clearly says that 
this land will be for the industry or industrial 
workers. Was it the intention, at that time 
when Members of Parliament and others raised 
the on, that it was not restricted only to 
industry or industrial workers and that it was 
for poor and other persons, homeless persons? 
That must be the intention. It is not the ion that 
certain types or cate-gores of persons only 
must get this land. That was not the intention. 

Now,  Sir,  the   other  very  interesting 
provision in this Act is that State Governments 
have  been given power of exemption to 
declare exempt certain   lands.   Whenever     
there   are  no such conditions, they can 
exempt. As here, the Government has taken 
only 6,000  hectares   in  its  possession after 
declaring  nearly  18,000   hectares     as 
whereas the State    Governments h '      given 
43.000 hectares as exempted in order to build 
hotels or whatever  they  want  to  do  with  
that.  It j this that many State  Governments   
are   taking   shelter   and   they are giving 
exemptions to whomsoever they  like.  I  am 
not attributing it to any one State.. All States 
under this provision, which has given powers 
to the  State Government,  they are giving  
exemptions      recklessly.   That  is. 43,000   
hectares      which   are   surplus land,  they     
have  exempted   and big hotels   and   other  
things   are   coming up on these exempted 
lands. My submission is that in granting these 
exemptions,   even     if they are  in  several 
States the  State Governments    have favoured 
their own kith and kin, have favoured their own 
friends by granting: exemptions    to    surplus    
land.    Not only   that   Sir.    There   is   even   
a   charge of corruption at the higher levels for 
giving such kind   of exemption.     So. this  
exemption  is   also     meaningless 

because  on  the  side you    want that surplus 
land  must    be  declared and should   be   taken   
over  by  the   State Governments,  and  on   the 
other  side you  are  giving     exemptions.     
There should  not   be   a  provision     wherein 
nearly 60 to 70 per cent of the land is given  
exemption where  big buildings come up. Even 
section 27 also prohibits     transfer     of     
urban     property.     It says;  "Notwithstanding 
anything contained in any other law for the    
time being   in  force,  subject  to   provisions of 
sub-section 3 of section 5 and subsection 4 of 
section 10, no person shall transfer by way of 
sale,     mortgage, gift or lease for a period not 
exceeding ten years or otherwise any urban or      
urbanisablc      land    and      buildings which 
are constructed before or after the 
commencement  of this Act, or a portion    only   
of such    buildings    for   a period of ten years 
of such commencement   from   the     date   on  
which  the building  is constructed,  whichever 
is later,    except    with      previous      permis-
sion,   in  writing,     of  the   competent 
authority". I am unable to understand it.   Once 
there is a surplus land so declared, there is no 
question of   any permission being given to 
transfer it or lease it to any other person. There 
must   not  be  any  such      provision      at all.   
Once   any land  is  declared  surplus,  it must 
be immediately    taken possession of by the 
Government. That shoulri  be the provision.  
But insteRd of  that,   they   are   giving  
permission for ten years or more. 

Provision about payment of compensation is 
also ridiculous. I refer to section 11, clause 
B(ii). This is about compensation. "In a case 
where no income is derived from such vacant 
land, an amount calculated at rate not 
exceeding Rs. 10/- per so. mt. in the area of the 
vacant land situated in urban agglomeration 
falling under category A and B specified in 
Schedule I, and Rs- 5/- in the case of vacant 
land situated in urban agglomeration falling 
within category C or category D specified in 
that schedule." It shows the actual compensa-
tion, the highest  amount of comnen- 
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sation, thai is being paid, and which is so 
meagre. And oven with regard to payment of 
compensation also, Rs. 25,000 i.- paid in cash 
and the balance of Rs. 2 lakh has to be paid 
;ity years.. .. 

THE       VICE-CHAIRMAN      (SHRI SH    
DESAI):  Maximum is Rs. two lakhs. 

SHRI VEERSHETTY MOGLAPPA 
KUSHNOOR: Yes. lhat is the maximum 
amount. As Justice Tulzapurkar, Supreme 
Court Judge, said, this is the most ill-
conceived and s' piece of legislation. And it is 
proved alter   reading  it. 

Therefore. I humbly and earnestly request 
the hon. Minister that this Act must be 
replaced by a new legislation in order to give 
protection to poor people. 

With these observations. I conclude. 

*SHRI R. T. GOPA1.AN (Tamil Nadu): 
Mr. Vice Chairman Sir, I whole heartedly 
welcome the Resolution introduced by the 
Hon'ble member Shankarrao Narayanarao 
Desh-mukh. While we say that agriculture is 
the back bone of India, the fact remains that 
most of the farmers are much below the 
poverty line. It is only the farming community 
which has become wretched because of 
thankless overworking. I would like to warn 
this Government of a possible dangerous 
consequence. The candle burns itself to give 
us light. Same is the plight of our farmers 
today. If their tears are not wiped and the grie-
vances redressed the entire nation will be 
plunged into darkness oneday. This is what 
we learn from the past history. 

The Hon'ble food Minister has stated time 
and again on the floor of the House that the 
Government    has 

•English translation of the original speech 
delivered in Tamil. 

enough b a i t e r  stock to meet the havoc i  by   
drought   and  Hood.   But  it is   unfortunate 
that   he   neverword of  praise   for     the     
invaluablewho made this  buffer  stock  posi 
leignoredit   is    unoi-ie  in  other rofe;strike   
because.      the;       have s.   But   owing   to   
illiti 
be passive.  Thg   power   because  their rasters 
Sowing   and led.apart,  the   Central   as 
some state Governments acquire agri- 
cultural lands  in  the name  of Urban 
development    and     providing    of 
to   the   Urban   poor.   In   this   kind  of 
land   acquisition,   the   worst     affected 
are  the  small farmers. Affluent 
lords  somehow     escape   the ' 
law.     When     the     government     : rquires 
land, the poor people do not gi due 
compensation.  The small fs become   so  
much   disgusted meagre compensation that 
they to switch over to some other -profession  
to   earn  their bread.   Thi of  mass    exodus    
of    the    fa community     is      ominous      of      
the impending disaster.    This should  be care 
of in all seriousness. 

Mahatma Gandhi said that India   .ould 
prosper only if the   rural    India He  thought,  
then  alone.  'Ram   Rai He  realised.     But 
what  happens    here just the opposite.    
Therefore   I urge upon the government to- 
adopt such measures see that the small farmers 
do mt other profession.    The  government,   
while acquiring land, should be gracious and  
provide the    affected    farmers    with 
cultivable  land  elsewhere     and    sufficient 
money   to   meet   the   expenditure   incurred 
on    migration.    Otherwise,    the    affected^ 
farmers would be forced to look upon, this 
government and society as enemies. 

Sir, I wish to bring to the notice of this 
House, how, the rural poor and the far- 
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mere arc well  looked after in Tamilnadu. 
under the     stewardship of    the    Hon'ble M   
lister  Dr.   M.   G.   R.   'Ram  Raj' the dream 
of Mahatma Gandhi    has    become true  in  
Tamilnadu.    The late Chief Minister   of    
Tamilnadu    Dr.   Anna   said, "the   tiller  
should  own  the  soil  he  tills." ving  l«s foot 
steps the    government milnadu has gone a 
big way in assigning  the   barren  lands to  the  
landless and providing   them  enough funds    
to    make them cultivable.    It has also 
identified the inal farmers and has been them   
long-term   and   nominal-inle-rest   loans.    
Those with     less    than    two acres of land 
are given electricity free of or  the purpose of 
irrigation.  I wish point  out  (hat  if this  is 
possible for a Slate government why the    
Centre can not in a  nig way.    I request the 
govern-to   consider   the   resolution   of   Shri 
Shankarrao   Narayanarao   Deshmukh   and :  
the  Urban Development    (Ceiling and  
Regulation!   Act,  1976. 

With   the   mushrooming  growth  of  real 
esta-es the    country,    corruption 
.   have  been  increasing  alarm- 
cost   of  land,   both   in  urban 
areas,   has   shot   up   so   much 
i piece of land is beyond the 
reach the   poor.     I   one.-   again   urge 
upon the government to curb this menace I  
support   the   resolution that seeks due share 
of the rural folk. 
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SHR1 B.  SATYANARAYAN    REDDY 
'Andhra   Pradesh):     Mr.   Vice-Chairman, 
very   important  and   useful   Resolu-;en  
moved  by  Shri  Shanl Narayanrao  
Deshmukh.     I  welcome    this Resolution. 

While moving this Resolution he brought 
some very important points not only to the 
general public but also the Government. The 
malpractices, corruption and all the ills that 
are being indulged in land dealings have been 
brought out. very thankful to him. He, being a 
Member of the Treasury Benches, must 
influence the Government.    Of course, we 
manding this. The whole House 
supports this. He should also pay his 
own role by influencing the Government to 
bring immediate changes in this Act and 
put an end to th abuses    -  which are 
pre-valent to this day. 

The most important things which he has 
brougfr to the notice of this House and the 
Government are these. Of course, everybody  
knows, the price of land,  bothiral   land   and   
the   urban   land,   has:rab!y shot up, and the 
prices are going up higher and higher every 
day. There is a lot of corruption There are no 
two opinions about  it.    Corruption    isin in 
land dealings, land transactions. Who are 
doing this? Those who have got black money 
at    their   disposal,: these land transactions. 
They purchase land at a cheap ra'e and sell 
the same land at a thousand times more price 
than what they pay to the original owner. So. 
I would like to 'draw the attention of the 
Government to these ills. 

Apart from that, a great injus:ice has been 
dome to the poor farmers from whom the 
land  has  been  acquired.    Of  course. 

the middle men. the men who have money at 
thei r  disposal, are making money, they are 
able to have palatial buildings, they are doing 
everything. What about the poor men, 
agricultural farmers who have got two, three, 
five, ten acres? Their land has   been   
acquired,  their  land has    beentaken   away   
for   a   small amount . Theirposition has noi 
been improved, anywhere. Yon go to any 
family any farme Theyai s -either able to give 
goodeducationtotheir   children   nor   a!   
goodhouse to live in nor a nice way of life. 
But the man who has taken the land from him 
today is living a luxurious life and is having a 
palatial building and everything else. What 
action is the Government going to take to 
stop this state of affairs? The whole system is 
to be changed. The whole economic policies 
and planning have to be changed. Until and 
unless we take drastic action in planning 
these things, this is nor going to improve. We 
may pass laws, we may pass so many 
ordinances and Acts and all those things. 
They cannot be sufficient until and unless the 
Government, the men in authority, who are 
responsible, are determined to do justice to 
the cause of the people in general. This is 
very important. For example, I would like to 
draw the attention of the hon. Minister 
because he deals with the subject. In Delhi, 
for example, very near to my House. I would 
like to give an example, there was a big open 
land just in front of the Loknayak Bhavan. 
Previously, animals etc. used to roam in that 
open land. After some time, with great ex-
penditure—T think, lakhs of rupees might 
have been  
nark was develo'ped. and the boundary wall 
was construe'ed. Trees werfe planted. A big 
festival was held. Ceremonies were 
conducted. Ministers were invited and 
speeches made. I thought this area will be 
improved. Within three months T have seen 
trees have disappeared. Contractors have 
erected structures on the land and that park is 
no more there. Tt has been converted in'o a 
dirtv place. All kinds of dirty articles are 
being put there by the contractors and the 
whole area has become unhygienic. The 
contractors have done this in collusion with 
the authorities responsible in that area.    T 
have written so many times 
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to the Municipal authorities and the ad-
ministration to kindly come and look into the 
matter and see what is happening there. 
Nobody has come. As a matter of fact, I 
threatened two contractors and asked them 
that I will not allow them to carry out these 
things which jeopaidised the hygienic 
condition of the people. They told me, these 
are the orders of the authorities, what can they 
do? It has become a dumping place for all 
sorts of materials and is the dirtiest place in 
the area. So, the land which has been 
available in Delhi is either being misused by 
the contractors or authorities or has been 
converted into slums. Wherever open land is 
there, slums have come up. There is no check 
by the authorities. I would like to know why 
.the department or the Ministry or the 
Government is not taking any serious view of 
all these things. After erecting structures, after 
the slums haV3 come up or after illegal 
constructions have come tip and people have 
lived there for three or four years, all of a 
sudden authorities come to demolish it. Why? 
Really those who have constructed houses or 
colonies and have lived there for ten years, 
why will they allow its demolition? They will 
not. It is not their fault. It is the fault of the 
Government. On the first day itself, it was the 
duty of the Government to demolish the 
illegal and unauthorised constructions. 
Similarly, people who have no risht over the 
land, due to high prices of land, are occupying 
the Government land and are selling it to 
others. What action has the Government taken 
against them? No action. The Government has 
not taken any action to remove all these ills. 

My learned friend Mr. V. M. Kushnoor, 
while pointing out some of the lacunae in the 
present Act, also referred to what the Supreme 
Court has said. The Supreme Court observed 
about the Land Ceilings Act as 'ill-conceived 
and ill drafted'. If there is any lacunae in the 
Act, it is the duty of the Government or the 
Minister to revise it. They should go through 
the Act and rectify it and see that all the ills 
which mv learned friend has drawn attention 
to through this Resolution are removed. The 
Government should go through this and see 
that justice is done to  the     people    in    
general.    Therefore, 

through this Resolution what we want the 
Government to do is to take immediate steps 
to amend the Urban Land (Ceiling and  
Regulation)  Act,  1976, so as  to: 

ensure immediate payment to the land 
owners whose agricultural lands fall within 
the agglomeration area under the Act, at the 
prevailing fair market price, instead of 
deferred payment of l|4th of the fixed price in 
cash and 3|4th in Government bonds to 
mature after the expiration of 20 years, as laid 
down in the Act. It is very reasonable. I do 
not think the Government has got any 
difficulty in havim: this. 

Similarly, another suggestion is: to remove 
the inequitable and unnatural division of areas 
into urban and non-agglomeration or rural 
areas under the Act; to save farmers whose 
agricultural land happens to fall within the 
agglomeration arett from ruination as a result 
of unjust and 
inequitable implementation of the law --------  
for which several crores of rupees are being 
spent to the detriment of the society at large. 
There are very important and simple things 
and Government should not have any diffi-
culty in accepting these suggestions which 
have been provided in this Resolution. 

In view of the present situation that is 
prevailing in the country sepcially in big 
cities like Delhi, I request the Government to 
take a serous view o these things and amend 
the Act and' see that these ills are put to an 
en.-' to.    Thank you. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): When this Act was there, I was the 
Minister of this Department. 

SHRI VITHALRAO MADHAVRAO 
JADHAV:   Therefore,  I    am    stating 
this 
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THE VICE-CHAIRMAN (SHRI 
MOSTAFA BIN QUASEM): Mr. Jadhav, 
please try to conclude. You have already 
spoken for 25 minutes. 

SHRI VITHALRAO MADHAVRAO 
JADHAV;  Okay. 
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THE VICE-CHAIRMAN (SHRI 
MOSTAFA BIN QUASEM): Please make it 
the last point. There are so many other 
speakers. You have already taken 33 minutes. 
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SHRI JAGESH DESAI (Maharashtra): Mr. 
Vice-Chairraan, I would like to go into the 
background of this Urban Land (Ceiling and 
Regulation) Act, why it was enacted. It was the 
Congress Party which. had decided that if the 
land is to be given for the purpose of housing 
for the weaker sections, the speculation in land 
should completely vanish and for this purpose 
there was only one way, that is, there ^ should 
ceiling on the holding of the urban land. Madam 
Prime Minister Indiraji in 1976 brought this 
Act. At that time, in. the beginning, people like 
me, like Shri Kalpnath Rai and others were very 
jubi-liant because we wanted that there should 
be ceiling on the urban land. But what has 
happened in the last 10 or 11 years? I will come 
to that later on, but I completely agree with Mr. 
Deshaiukh about the Central theme of his 
Resolution and that is, that the farmer should 
not be put to any difficulty. After all, farmers 
treat land as mother. They get the livelihood 
from land. Now within this Act come-two or 
three types of land. Even the „ agricultural land 
which is 4-5 kilometres of the boundary of the 
urban area comes within this Act. Here I would 
like the Government to consider, not only 
consider but to accept, the proposition that as 
long 
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as the land is cultivated by the farmer 
personally or by his family members because he 
may be old and nis sons may cultivate the land, 
that land should not be taken within this Act. 
We do not want the farmers to be put to 
difficulties and the industrialists benefit from 
that. I come from a similar area. I was elected 
from Santa Cruz constituency where there are 
thousands and thousands of hut dwellers. 
Among them are staying professors, teachers, 
industrial workers and pesons like me because 
we cannot get houses in Bombay without 
paying, what you call, pugri. So, the only 
weapon was that urban land should be taken in 
the hands of the Government and houses should 
be built. But what has happened? Sir, at that 
time I was also the Minister when this Act was 
enacted. We had prepared a scheme, but there 
were many lacunae in the Act. I do not know 
the reasons but till today that Act has not been 
implemented in the manner in which it should 
have been done. Why do we think like that? The 
reason is that we have to acquire surplus land 
and that surplus land must vest with the 
Government and if the Housing Boards or any 
o'her agencies are constructing houses, thev 
should construct small tenements, and they must 
be for the common man for those who can 
afford that price. That is why, whatever scheme 
the Government mieht make in this behalf, no 
tenement will be for more than 260 or 280 
square feet—consisting of one room, one toilet 
and one small kitchen. Then only this problem 
can be solved. But in the name of building 
cooperative flats, four to five bed rooms are 
being built. This was not the purpose of this 
Act. That is why I would earnestly request the 
Government that whatever land is surplus must 
be acquired. And what have you to pay? The 
maximum that you have to pay is Rs. 2 lakh 
only. In the city of Bombay, you have to pay 
Rs. 10 per square metre and if I have got 2 lakh 
metre land, then I will not get Rs. 20 lakhs; I 
will get only Rs. 2 1akh. That also, as Mr. 
Deshmukh has pointed out, one-fourth is to be 
given in cash and the balance will be paid 
throush bonds within 20 years. That was • so 
stipulated because at that time we could not find 
finances. Even that we have not taken 
advantage    of     Govern- 

ment must acquire all the surplus land and build 
flats by themselves or through Housing Boards. 
If that is not possible, then we. are going to have 
the National Housing Bank. That Bank can give 
finances for this purpose. Today I read a report 
in the Times of India that the Life Insurance 
Corporation has decided to give Rs. 100 crores 
to the Housing Boards for the purpose of 
housing and Rs. 120 crores to housing financial 
institutions. So Rs. 220 crores are going to be 
given by the LIC. But I am very sorry to point 
out that the nationalised banks are to give only 
half a per cent of the total lending for housing. 
This has to be increased. We require funds for 
the purpose of housing, for people who can 
afford small tenements—i.e. industrial 
employees gumashtas and others who have to 
be provided with housing. Then only this 
problem can be solved; not otherwise. But 
under the guise of section 21, corruption is 
going on. Why don't you want to release land 
under section 21? That is the source of 
corruption. They give the land. All right, a 
cooperative soe'ety is formed. But it is not those 
real, genuine cooperative societies, but the 
builders who in the name of society get this land 
and then sell the flats to others at a very high 
cost. I will give you one example. In 1978, the 
flat which I purchased in Bom-' bay was for Rs. 
1,20,000 for 1000 sq. ft. In eight years, it has 
gone up eight times. What is the cost of 
construction? Even if it is a very good flat, and 
a good quality material is used, the cost of cons-
truction will not be more than Rs. 200 per sq. ft. 
But it is sold at Rs. 2000 sq. ft. Are we going to 
give this kind of profit to the builders? Was this 
the inten'ion when we enacted this law? Then 
why this is not being implemented? I want a 
reply from the Government. What action have 
they taken to implement this Act In the manner 
in which is should have been implemented? 
Nobody in this House wants that this Act should 
be set aside, but what we want is that this Act 
must be given more teeth, by which you can 
implement it and give houses for the common 
man. In Bombay 50 lakh people are staying in 
slums. Are we ?oins to provide houses for them 
or not? If they have to buy a tenement of 200 
sq.ft., they 
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cannot get it for less than Rs. 2 lakh. Can they 
afford it? What was the purpose of the Act? It 
was to give housing for those people. But that 
is not being done. And that is why again 
schemes should be made by the Government, 
as I had told last time where finance is not 
available, those who are owning that land, 
should be asked to build houses within two or 
three years. You give a specification that 80 
per cent of the construction should be of 60 sq. 
ft. tenements, and the remaining 20 per cent 
they can do according to their choice and they 
can sell that 20 per cent at whatever price they 
want. But this 80 per cent should be given to 
the Government. For that purpose, the. land 
cost should be taken only at Rs. 10 per sq. 
metre, and the remaining cost should be the 
cost of construction. They should hand them 
over to the Government. Lots can be drawn. 
They can choose which people are entitled for 
that. Accordingly, they should allot. Then only 
this problem can be solved, not otherwise. 
That is why, the Government must prepare a 
scheme from now on. I felt that the 
Government was going in the right direction. 
But, still, Government has not done. Many 
State Governments—i I would not name 
them—in the name of section 21, acquired 
village lands. The builders have built houses, 
and they have earned crores of rupees. That is 
where you have to come very heavily. See that 
either the State Governments should build or 
the Housing Boards should build. If you all 
cannot do it, you ask the LIC to build. They 
have got funds. They want to invest. 
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303        Calling Attention                    [ RAJYA SABHA ]   to a matter of urgent        304 
Publir importance 

CALLING ATTENTION TO A MATTER OF 
URGENT PUBLIC IMPORTANCE 

Need to ensure remunerative Prices to the 
Sugarcane Growers for their produce—contd. 

P.M. 

THE VICE-CHAIRMAN (SHRI AGESH 
DESAI): Discussion on the esolution will 
continue on 11th De-jmber, 1987. Members who 
have ven their names to speak on the ssolution 
may do so on that day. 

Now, we take up the Calling AUen-m motion. 
 


